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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
: BANGALORE BENCH3$BANGALORE

DATED THIS THE 10TH DAY OF FESRUARY, 1989

PRESENTs HON'BLE SHRI JUSTICE K.S. PUTTASUAMY e JVICE-CHAIRMAN
HON'BLE SHRI L.H.A. REGO esoMEMBER (A)

 APPLICATION NO. 467/88(F)

M.S.0hanraj,
S/o.Sam, :
Aged 39 years,
Te N00361,
Tradesman 'C*,
P.E.T.C, (Haintenanca SE),
‘A.D.EO’
C.V. Raman Nagar Post,
Bangalore, eee Applicant

A}

{(Shri M, Narayanasuamy.....Advocate)
Vs,

1. The Scientific Adviser,
to the Minister of Defenca,
R&I Headquarters,
NEW DELHI,

2, The Director,
"Aeronautical Oevelopment
Establishment,
C.V. Raman Nagar Post, ,
Bangalore. - «ee Respondents -

(Shri M,5. Padmarajaiah.....Advocate)

inﬂwg;jflk\ This applicatibn having come up for hearing
~.. " before this Tribunal to-day, Hon'ble Shri Justice K.S.

s " B \asuamy, Vice-Chairman, made the following :
SROER

This is an application made by the applicant
‘under Section 19 of the Administrative Tribunals Act,
1985 {(Act),



- 2 =

2, Shri Mm,S, Dhanaraj, the applicant before u;,
commenced his career on 19-7-1969 as a civilien
labourer in the Army Ordnance Corps. 0On compassionate
grounds he was transferred.to Aeronautical Development
Establishment, Bangalore (ADE) from 9.11,1977 as

Lascar uvhere he is working ever since then,

3. On 27.,1.1979, a promdtional opportunity to

the post of Tradesman £ arose in the ADE. On that

occasion one Shri Chandrappa stated to be the’

junior of the applicant was promoted at Tradesman E
neéessarily superseding him, On that the applicant
made representation which was rejected on 12,2,1983
(Anne*ureﬁ). On making further representations which
did not bear any fruif, the applicant has approached

this Tribunal on 15,3.,1988 for appropriate reliefs,

4, In l.A.No.1 the applicant has sought for
condoning delay, if there was any delay in making -
his application. IA No. 1 and the main application

are opposed by the respondents,

5. Shri M, Narayanaswamy, lsarned counsel for
the applicant, contends that though the superseesion
of the applicant took place on 27=1=1979 or even
prior to 1.11,1982, the sams was being agitated

by his cliantlbefore one or the other authority

and thus there uwas really no delay and that if

there was any delay, the facts and cirédmstanCes

stated in IR No,1 constitutes a sufficient ground

000.03/".
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for condonation of such delay and condoning the

same, we deal with thes case on merits,

Se Shri M,S, Padmarajaiah, learned senior
standing counsel appearing for the respondents,
contends that this is a case in which the matters

stood completely concluded against the applicant .

- prior to 1.%;1982 and therefore this Tribunal has

no.-jurisdiction to entertain this application as
ruled in V.K. MERRA V, THE SECRETARY MINISTRY OF
INFORMATION AND BROADCASTING NEMW DELHI AIR 1986
CAT 203 and 1987(4) ATC 329 DR(SMT) KSHAMA KAPUR
Ve UNIGN’GF INDIA, | '

7. e have sarlier noticed that the appliéant

even if he ués senior and had superior claims on
vhich we express no opinion had ﬁeen quperseded

on 27=1¢1979, The representations made from time .
to timeitghgg”ﬁégﬁét all:-alter this position, Ue
have no hesitatdon.in Hgfafﬁg that the matter
stood concluded against the applicant om 27.1,1979

or prior to 1.,11,1982,

8. On the ratio of the rulings of this

lse we have no jurisdiction to antertain this
plication under the Act. If that is so then
the question of condoning the delay under Section
21 of the Act does not arise at all, On this

vieu it is @nnecessary for us to examine the

oooooa/",
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ma:tis of the case.

9.' | In the light of our above discussion we
hold that this application is liable to be
dismissed, We,therefore, dismiss the a'pplication. |
But in the circumstances of.the case, we direct

the parties to bear their own costs, /

Sdl- - sdl-

) vite-cusirman T\ memeer () | 2T
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